FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MILESTONE ALUMINIUM COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Milestone Aluminium Company Private Limited

Date of incorporation of corporate
debtor

February 24, 1997

Authority under which corporate debtor
is incorporated / registered

Registrar of Companies, Bangalore

Corporate Identity No. / Limited
Liability Identification No. of corporate
debtor

U85110KA1997PTC021857

Address of the registered office and
principal office (if any) of corporate
debtor

No. B-171/202, 4th Main, 2nd Stage, Peenya Industrial
Estate, Bangalore, Kamnataka - 560058

Insolvency commencement date in
respect of corporate debtor

September 08, 2025 (Copy of order received on 09.09
2025)

Estimated date of closure of insolvency
resolution process

06-03-2026

Name and registration number of the
insolvency professional acting as
interim resolution professional

Name: Rashmi Jadhav
IBBI Regn. No.:
2025/14399

IBBI/IPA-001/1P-P-02863/2024-

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: No. 18, Trupti, 3rd Cross, 3rd Stage, Binny
Layout, Bangalore, Karnataka -560040
Email: rashmi@vkca.com

10.

Address and e-mail to be used for
correspondence  with the interim
resolution professional

Address: “VK Commerce”, # 8, 3rd Floor, 3rd Main
Road, Opp. Rajajinagar IT Park, KSSIDC, Rajajinagar
Industrial Estate, Bengaluru, Karnataka - 560010

Email: milestonealuminium. cirp@outlook.com

ELS

Last date for submission of claims

September 22, 2025

125

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
{Three names for each class)

Not Applicable

14.

a) Relevant Forms
b) Details of authorized representatives
are available at:

(a) Web link: https:/ibbi.gov.in/en/home/downloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has ordered the
commencement ot a corporate insolvency resolution process of the M/s. Milestone Aluminium Company
Private Limited on September 08, 2025 (Copy of order received on September 09, 2025)

The creditors of Milestone Aluminium Company Private Limited are hereby called upon to submit their
claims with proof on or before September 22, 2025, to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class in Form CA — Not Applicable

Submission offa]gé_ioggn/iéléadi‘hg’b}@f‘ Pclaim shall attract penalties.
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Rashmi Jadhavi 2,
Interim Resolution P

Date: September 12, 202
Place: Bengaluru
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e ot e e e o CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
ICICT Banlk i, old Fadro Road, Vadodara- 280007 0 Corporate Office: Chola Crest, Super B, C54 & C55, 4, SCICT Bapse =02 DR ICIE Bk Towwer; Nesir Chikl Cirtle, Bl Pdit Roodh Vadadors= 380007
Corporate Office: |CICI Bank Towers, Bondra-Kurla Complex Mumbai 400051 Enter a better life Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600 032 : [SOnpaeE A AT DK Lawiies, EXRCND e COmp Ao A0ee1
GOLD E-AUCTION CUM INVITATION NOTICE waidhodcsansclly ) Y, GOLD E-AUCTION CUM INVITATION NOTICE
The bel sptioned borra g | been lssued natice to aff th The below mentioned borrowers hove been issued notice to pay off their outstanding amount towards the facility
Crband et Ak e Bl aaieE m;”urﬁgmeﬁéﬂ--puc"ﬁ:; APPENDIX IV [See rule 8 (1)] POSSESSION NOTICE (FOI' Immovable Property) against gold ormoments. ("Facility") ovailed by them from ICICI Bank Limited ("ICICI Bonk™). We are constroined to
everlled by them from ICICI Bank Limited (MICIC1 Bank®), We are constroined to conduct an E-Auction of pledged gold ornaments on September 22, 2025 as they hove failed to repay the dues, [CICI
conduct an E-Auction of pledged gold ormoments on September 22, 2025 os they WHEREAS the undersigned being the Authorised Officer of M/s.Cholamandalam Investment And Finance Company Limited, under the Bank has the outhority to remove occount /change the E Auction dote without any prior notice. Auction will be held
hove falled to repay the dues. ICICI Bonk hos the outhority to remove account Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002),and in exercise of the powers ﬂ!ﬂj{fﬁﬁfﬁﬁiﬂ:ﬁ Eﬂfﬂﬁ; jﬁﬂ o :.?-.Ejl?i B Fﬂirngﬂgﬁ?e“m; rg"rd conditions, please log into given
ﬂ:h-: Ieem IE;ﬁgrﬁn EEE :;tr:;h:gtc :}:rr;y E:& ::ﬁ'ﬂ"[fhm -.-ﬂ I:raeghgid unluggu-_ conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned S A T e Tt Lm:..-.1.a...-c tilbe -I::.rj:m.-.-..:.- u-:Ef;. T R R Rz
dut-;:llu-éi A mE:dltlﬂns. glmsc 063 k10 St i o e s F el below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount R e e e e B T whatiol | s e i e e Ty
borrower, all conditions will be -:ppllcuhlet-:ulegul hedrs mer)t|oneq in the said notice and interest Fhergon within BQ days from the date of receipt ofthe salq notice. The borrowers mgnt!oned here in below FLOBE70ZZZ10 | Suresh Appanng | | 147262006776 ] Moagara) Moger 781462000400 | Pramod Promod
Toan At | Commmer tiome ] [ioam are tis:. [ Sumsomes Mo having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the ikl 147262005473 vogesh Gond Branch MHomna: Kundopur
T e | e ot ] i an undersigned has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of Section LS E-.-“.:':'r:;f;rf' iayzoz000780] Mohon Nabk | 107662007831 | Udaya Shotty
Sombhajinogor-vwaluj Chakracdhar 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned herein above in particular and the e Ty o SR TRINNEC T e B ey Mo ol
145457000355 Khanda ' Cicitbertrya public in general are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of rMangamuli ﬁﬁumi?:i::‘::f‘":;ﬁifﬁ:f ———| [Seancz0naaid ] Sanjesy Harlon
et | —mnnch b T e M/s.Cholamandalam Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The N = L L T e T e e R SEA5E2004432 | Mahodew Leneal
Date - 12.09.2025 = .5.|' 1A 'F.""'n o Off - borrower's attention s invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets. SRaealbin bbb [T ___Branch Mame: Manaoll
\Ploce - Athani, Bidar For ICIC) Bank Limited/ NAME AND ADDRESS OF DATE OF [ Eranch Heme: Bangetors -8t | b LTS i
si OUTSTANDING DETAILS OF PROPERTY DATE OF i AHEE L : e e Rt
NO BORROWER DEMAND | ™ s youNT POSSESSED POSSESSION asaaegoosdsal Poeksrdl E L T e e e
& LOAN ACCOUNT NUMBER NOTICE L PeDihe: BonsRunT- Kukearni e o T R T T
MYSORE STONEWARE PIPES AND POTTERIES LIMITED | | 1| LoanAccountNo. HLO5PTU000058981 Rs.3172997)- | Allthat piece and percel oftheRCChouse | 736462000817 | Sharand Bazava| 440162001466 |Prashant Rathed| (445662000264 Anasubal
. bearing Property No 39 A and E-Katha No o Bircrchy Flamst B alcrm = dyken Bromch Mo Channagari R ajkumar Lornor
CIN: U26913KA1937PLC000197 1. MriMrs. MALLAPPANAHALLI} ason g "Toperty , - Leyout I7A1G7000224 | Sanjoy Kumar A “Branch Mome: Muchol
Registered office: No. 452, 11th Cross, 6th Main, Sadashivanagar, CHIKKEGOWDA MOHANKUMAR 2. MriMrs. | & | 00-01-2025 | 191800700507 20041, Weasuing Bast) o S O erahne Mumer & [ Sranch Fame. i ] [Fa3gz0nezzs] chetan Kolal
g o i o o lagar, NAGARATHNA 3. Mr/Mrs. MALLAPPANAHALLI o to West : 9.4488 Meters, and North to € Q 233867000033 | Krishno Kumar G S ol e S L s e ] Branch Mormae: Mudigers
Bangalore, Kamataka - 560080, Emall ID. msppofflce@gmallcom, ' ' SI South :- 13.716000000000001 _g °|’ Brerrch H;;::gl:llzﬂqull::u - Etﬁ%@?jﬁﬂ_{ﬁz:ﬁ?f_ FEIZEF OO0 Jef\:.::rf:l:l
Phone No.: 080-23614696 Website: www.mysorestonewarepipes.in ﬁ:g‘:;;m’:’; I'I‘"OHA:K‘_Jd"_"AR :‘- ":'(”MLS- © Meters,Situated at Mallappanahalli| & § i S e ey W s e SR e o PR TR BATEGE
= = F are Residing at : AKasapa \ . . Koyl r | | asoEs2o0nadsn rAcibvercdm sy
Notice to Shareholders - 100 Days' Campaign “Saksham Niveshak” . . g . Village Kasaba Hobli Holenarasipura| @ S T e W e L S L Drbettlanomss
Hobli,Holenarasipura Talluk,, Mallappanahalli, - - 0o rAsER Raed §
Inall ith the obiecti f Niveshak Shivir and its broader missi ) Taluk, Hassan District, Under the limit of | & Bronch Mome Dovangere | feeo. et st il Lo, R
na |gnm.entW|t theo ]eCt|VeSO /Ve's d Ivir and its broa ermI.SSIOH to Hasan,Near Water Tank, Holeanarasipur, Mallappanahalli Gramapanchayath, and 411:;;::’11‘.;::1:::1[: ::.“F:I.:?:h 5 OEi13B7000723]  Halesha T | ESO0ZEXODAI0L | Vinoyak Hoarole
promote investor awareness and assistance, the Investor Education and KARNATAKA - 573211 Also at : Khatha No 39A, E Presently Belong To Smt Nagarthnamma Simctranic Clty Ph-1 ___Broneh NeGE Devadiige e Branch Home: Puttur,
. . . . T L3 R AT L]
Protection Fund Authority (IEPFA) has launched a special 100 Days' Khatha No 151600700501120041 Mallappanahalli W/O Chikkegowda . M D and Bounded On ﬂ?ffffﬁifﬁlm::.i“; N e e T —______1 Geomtidtion
Campaign titled "Saksham Niveshak", running from 28th July 2025 to Grama, Mallappanahalli GP, Kasaba Hobli, East By :- Vacent Site of Rajegowda, West Road __ SR T vy e Lt SR SADBE200A008 [ MMonjunath Pujor
6th November 2025. This initiative is specifically aimed at reaching out to Holenarasipura Tq, Hasan Dist Near Water Tank By - Vacant Site of Kalegowda, North By e e | [535s200suns| rDevarcam | |- Branch Hone Betdbur
shareholders whose dividends have remained unpaid or unclaimed from Lioleanarasipur 573211 Roag, South By:- Own Property. 441362000651 [ Mahemolleppa | | SMIRSI00M098L_Mr Mingayye Branch Rt Rbidhur
L1 L] L] o WO LRI D "
the company. In line with the IEPFA's directive, M/s.Mysore Stoneware Date : 09-09-2025, Place: Hassan Authorised Officer - M/s. Cholamandalam Investment And Finance Company Limited [ Brarich Momes Biarg ooy - A RIRGZO0IF01 v R T e T T

. ) . Jokkoiru Loayout Chonabosowo .- ! e ':”_""
Pipes and Potteries Limited ("the Company") has implemented this ZEASEAnIONeG T Arin K| | PERREARASSFLL Lar dhabkionpd R [ i

. . . . . Tomc aimee: Bongolons - ABRARG2O0ITF T P i o 3 R - O R T O
campaign to support its shareholders in addressing the following: CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Kosavanahail e e e | et B i ke

Y . . . . 31?1521]'}!3535' F-I-:-I'I-'I-In F‘

+ (Claiming unpaid/unclaimed dividends . e e | SoBabanesRa] k Shanthappa | [ 13308300201 Tl ollsst KAdHliEsn
+ Updating Know Your Client (KYC) and nomination details O Corporate Office: Chola Crest, Super B, C54 & C55, 4, Meain Fead T T e I B ST T T G o
. . . . . T L bl & il by e sl ] | ras S ciFilana ] hMoanguito o o
* Resolvina anv related queries or issues Enter it better J'J.’*' Thiru Vi Ka Industrial Estate, Gumdy, Chenna| -600 032 ‘“’J;:::aﬁu:gfn!'IEan:rE:h - Branch MHarme: oo F A A PO S S Rdrarjubc 5
Sh h |d gf ”v d qh b . d . 2 e — e — Eemtarsr 1 Lclateint i e Le drh i bl el ]lnlminte] _?'_EdBEEEHJl:IEJ.E M\'.l_! &h:l 5
areholders falling under the above categories are requested to write to FARZE2000250 Mogesh K HART e FRAsBEI00D81D hfcinjuio %
' : o ey Wi Wit el ot = e zBageznnoyanl Renu Sopol B
the Company's Registrar and Share Transfer Agent (RTA) at the following POSS ESSION N OTIC E (APPENDIX IV) Under Rule 8 (1) e Braneh E;T:;a::;zlﬁmu e e e e
address: WHEREAS the undersigned being the Authorised Officer of M/s.Cholamandalam Investment And Finance Company Limited, under e LW:::::DDTF'L; BEIG62ZO01308]  Manik Al ___Soansh ame Sanleshey
BgSE Financials Limited the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002),and in exercise of rdoacicrr e w'l‘f::‘s"g;:l‘”:ujl AS1CCPO00ST 4 = v okl
Unit: Mysore Stoneware Pipes and Potteries Limited the powers conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice A28 e a00057 [roola Dhingra Shotoke Hronch Mame: Sonkonatt
' o dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned “"“;f'_:f;“h“fq:fm_ 'E”::;;-:::f"“ BE1662001401 | Makor Prakash | | 289257000052]  Bhagovant
S’[OC_k Exchange Towers, No.51, 1 Cross, J.C. Road, Bangalore - 560027 below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. EScnneroghobtoraad T — H::::;;’ o
Email: cs_rta@bfsl.co.in The borrowers mentioned here in below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein 100762004871 [ Chandrashekhar Shivaputra Mong Branch Mame: Sadam
This campaign is a proactive outreach to ensure shareholders take below and to the public in general that the undersigned has taken possession of the property described herein below in exercise of E—— Bmﬂm’.e HBranch Mame: Goangavathy A ::::::::":E:

i t date thei d d clai titl t powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, Bicnoditown “Ejf"mii‘*jf 5‘“*"“—‘ izl ki, Branth Mame: Shahopur
necessary sieps 1o update their records and claim enuitiements. | 1 5007 The borrowers mentioned herein above in particular and the public in general are hereby cautioned not to deal with said property [ 1alanzoniess ] Anlinor H b LREE2gAaAdn]_Bhimanns — | (657182005190 ] Ravira) Gurenna
Timely action will help prevent the transfer of shares and dividends and any dealings with the property will be subject to the charge of M/s.Cholamandalam Investment And Finance Company Limited for H1;::::__”::zf“e:'q;c::;;:::;_' ~— [SSazs7000003] A Branch Mome: Shiggoon
to the IEPFA as per regulatory requirements. an amount as mentioned herein under and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of Section Chamarajpet Branch Mome: Ghotaprobha | 78 5;f:$?iiﬂc :;I:ur:;:;;mm

s 13 of the Act, in respect of time available, to redeem the secured assets. L1 5:5 E“EI‘:':}E | :‘*" A “*L'd L ATEEEZ000142 ?u"’-:“: i ly Kornatako '
ranch Hoame: Bangatore- A BEALGZ004982 | Sunil Sunil
SL. NAME AND ADDRESS OF Date of | oytstanding DETAILS OF PROPERTY DATE OF Al E Tora) Braarichs td =h
ETE F cmudeye Blroanch Mome: & nohalll | TEAE AE TN e e
AU SMALL Fmﬁﬁ Cm &Eﬁﬁﬁ LIMITED| | BORROWER & LOAN Demand| A mount POSSESSED POSSESSN | | Foseaeznomazs | wrishne | |ZERaszo00z67] Nevesn kumar | [030162011772] S P Sridhar Ao
- Hajasakar Bromch Mo Sugol rancn. Name: Shimoaga -
nmﬁ.mﬁl. 19-A Dhulesh .:::lﬁgu::; 1Ft.:1_;ﬂﬂ?l_:éu11:én1 5 I 302001 Loan Account No. HLO5PEE000033645 & All the piece and parcel of the property O5R362008126 FRohlth 5 S ATERTODDO0A]  Vinod Karmor — Mﬁﬂm::q;hlum.g:: S
: Lo TR UNUIESNWar arden, AJmer Road, Jalpur - HL31BNA000061924. bearing No. 50/106/22B and E katha (PID Branch Mome: Bangalore- Eranch Boame: Gollrgo- Pabirg . B x T AL
. - 1 T - - - s —_—— ey 3 ; i T Bl o Hronch MMomae: Shibdbote
APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE (For Immavable Property) 1. Mr/Mrs. BANDIGANAHALLI NAGARAJU No.) No. 152900201700420022 situated at | aiaEseosasa] Suhel Foihs | [ESESESORTEOL] ayaraarE | [EA29520047 46 [Jubsdo Kolakur
Whereas, The undersigned besing the Authorized Officer of the AU Small BHARATH (alias) Bharath B g Bandiganahalli village, Doddamudawadi| € Bronch Mame: Bongolore-Jp R =TT pr——r L oL AT 2 CHO B 20 H:::l:r:r_ll.r =
Finance Bank Limited (A Scheduled Commercial Bank) under lthe 2. Mr/Mrs. SUDHA. o Rs.2001995/- Grama panchayath, Kanakapura Taluk and % g addlﬁz.;-?;:.r;l;;.::::mw o EHlOGE05A 252 F'ggr;-lc;::;h FATBGIODBANT [Lokesh Shekappo
‘Eacurilizatign End Hecmwm|m D‘I’ F1narb:j_a| AEEEI.E anﬂ Erlrgrcamanl uf E'..Ecur”:rl 1 BOth are I'eSIdIng at: Band'ganaha”', Gana|U, NI ' Ramanagara D|St, meaSUI'Ing EaSt tO WeSt w NI -Hd:'-l .1.-51;.“:![_15.'45! Shivakurmor EN -ﬁhlﬂ-ﬁ:}[] el G g Hn;u_ 559—55;5{;5553 = L'nr:linr
Imterest [Aot, 2002 (54 of 2002} and in exercise of Powers conferred under Section 13 Kanakapura, Ramanagar, Mahadeshwara © as on (8.60+6.80)/2 Mtrand north to south 32.40Mtr | @ @ FAALGZOOEGD | Shivakumor B Sl A S Corvort] PO
5 L L _ o 19.06.2025 . . 0n o Broanch MMama: Boangolara- |sridagpos 55 196 FOSddF 0 (&) VT Wl E"WH Iulu FE10| Kriuh rl.:lg-:lu-:l:l
| (12} read with [rule 3] of the Security Interest (Enforcement) Rules, 2002, issued Temple,'Kan'akapura, KARNATAKA-562117. ) & in all measuring 249.48 Sq. Mtr and bounded | ¢ © OAGLGZO0F 145 | winay Shoron & i DR
tdemand notice dated 27-May-25 calling upon Ihe Borrower Umesh, Amudha leos(a)t/.1l(J)rg7;§Bl\lo.1B529392017(;04&90532, Site ~ on: East by-House of Ningamma West by- 8 o 040162007631 | wWajith Wajith Branch Mome: Gurmotkal RITRARDRE b )

_ ; . 0. , andigananalll rama Property of Channegowda North by-House of C340 L2 F a2 4 W ejrith Weagith FEATEIOGOZLES | Santosk Eirmor o o
Nagaraju, Manjushres C G, (Loan Account No. 23660000168703) to rapay the Doddamudvadi G P, Harohalli Hobli, Kanakapura Devierzmma and T%ir\:Jv aduva So}r/n uléouth Branch Mome: Bangatore- oL S Hulﬁn:?.;:: =
amount mentionad in the notices being is Rs. 8,33, 793/- (Rupees Mine Lakh Taluk, Ramanagar District Hanumatha Temple g P "“‘-"""‘:‘""“"‘E“"‘-" FHAFEIO0ATE ] Lokshmoppa B Peeal |y
Thirty Three Thousand Seven Hundred Minety Three Only) & within B0 davs Kanakapura - 562117. by-Govt. Road. : : ;ﬂEE fﬂﬁgii; d,l::; :::‘:IET:,:L zaga:;;;f;;f_:'"": H”ﬁ“:' Ryt hmd‘:‘l‘" z‘::jﬂnhu

[frm" thie dale of receipt of the said nolice, Date: 08-09-2025 Ws. Cholamandal IAuthtorlsetdAOfdflggr, c Limited Branch Name: Bangatare- | shivashankora | (352662004465 Hanomantray
: skl Zamold e LT relre carmes; Haoliyo ok o
|WHEREAS, Fincare Small Finance Bank Ltd., has amalgamated with AU Smafi| L Place: Ramanagara District 5. ~fo/amandaam ves ment Anc Tinance ~ompany -imie Sa3Esz001554] Joyarini. | [Sasresoensas] marr miser ity
Finance Bank Ltd., by vinue of the scheme of amalgamation by the Reserve Bank of ERbearry ”""r::nf'n”;g::* L i Mﬂi’_‘g:;?ﬁg:bﬂ BEAGGR0DE142 haatkdarion
India with effect from 1st of April 2024, By virtue of this scheme of amalgamation, the F1FESFO00080 | Suryodaveare Bronch Mama: Harbar | | SEAGE2006146 | S g euds
aforementioned loan account has been transferred 1o AU Small Finance Bank Lid | || ~sSlndiaShelter INDIA SHELTER FINANCE CORPORATION LTD. L Swanng, 384062004310] Besrappasm | L | Sacganagauds
including but not limited to the entire amount payabile by you all in respect of the said POSSESSION NOTICE FOR IMMOVAEBLE PROPERTY [ 'w---'Llwu.lu:---.-r.;-I ol o e ) Seslirnienn!
cradit'fnancial assistance granted, along with the underlying securty and securit Regd: Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 bt el ) ki e L AZSSEZ001643]  RAoopa O A Bravch: Nome; Sira-Salo)l Magar
interesatin respect ofthe m-::n?tgﬂng FlmFIF-gl'ty' " ' i SranchaON S Hibi S e, :;::Ez::-_;.:i ;_Ba:g:mm |H:mc'd BEroneh Fome: Honnol FE7EGEZ00097E | Moor Muwdriya
The borrowerico-borrowerimortaadoreuarantor having failed to renay the| | ¥hereas, The Undersigned Baing The Authorised Officer Of The India Shefter Finance Corparation Ltd, Under The Securitisation ! Suniar © | [Feaeacodtse] Romeshopps | Lo _—onch ieme S ___

s ; PANRE Ay pay And Reconstruction Of Financial Assests And Enforcement (security) Interest Act 2002 And In Exercise OF Power. Conferred Branch Mame: Bangalore- S TESE200AZ 11 lchethan Eormor B | maigendro Jogl
amaount, nofice is hereby given 1o the borrower/marlgagor and the public In) ¥ Under Section 13(2) Read With Rule 3 Of The Security Interest {enforcement) Rules, 2002 issued A Demand Notice On The Date T T | T Hroanch Moame: Haaving Hadogall L S ST
general that the undersigned has taken possession of the properly described Moted Aqgainat The Accownt A3 Menbioned Hereinafier, Calling Upon The Bormowar And Alao The Owner OF The: Propertyfaunety To i Buﬂ;:’al_ﬂ_ FOEGE 2001608 DelsEral | FRIDEZ0003T 1 Ramesh .
herein below in exercise of powers conferred on himiher under Sub-section (4) of Repay The Amount Within &0 Days From The Date Of The Said Notica. Whereas The Owner OF The Property And The Othar Sobakomogoar Romanaiah ;: ;::;x: 1;; ':1":::;“:;:

: awi ai - : i i X i : = n L= ch M Hozlote - kR Rooad
seclion 13 of Act read with Rule & of the Securily Interest Enforcement Rules, 2002 | H2Vving Failed ToRapay The Amount, Notics |s Hereby Given To The Lindar Noted Borrowers And The Fublic In General Thal Tha Ll S e, eIl g Branch Mome: Soundott
; Undersigned Has Taken Symbolic Possession Of The Propertylies Described Herein Below In Exercise Of The Powers gyt b e ey PR
on this the 06th day of September of the year “"_25- . . Conferred On Him/her Uinder Section 13(4) Of The Said Act Read With Rules & & 0 Of The Said Rutes On The Dates Mentioned T R e R B T T Branch Fiame: Hobll Salahalll
The borrowarico-borrower'mortgagorguarantior in particelar and the public in &gainst Each Accouni. Mow, The Borrower In Particular And The Pubfic In General bs Hereby Cautioned Mot To Deal With The Broanch Mome: Boangabere D1E7EFOODEAE ] Asbiecinl B Bemnckh Mame: Tarikers

i i i Propertyies And Ay Daalng Witk The Properyfies Will Be Subject To The Charge Of India Shelter Finance Corporation Lid For .. | L s Lol = Lo i Kk armi ALMGEAS 20 2 BB Savithao Bl]
general is hereby ca IJ'.'IDI'-IEd naot to deal '.?lnh the property aﬁnd any dealings with the i .-"E’rﬂnn!:fjm Men1inngﬁhs Eieﬂjwﬁm In1erestTh;renn_ Chals E1|.“.J g T R T R F e e T et el esetae o B
property will be subject fo the charge of the AU Small Finance Bank Limited (& S o2t B P, ) Eomolonothon inod kumnor ADGAGZODAS 2 ] Hruthik b

| Scheduled Commercial Bank] for an amount of Rs. 9,33,793/- [Rupees Nine Lakh MNamea %“Thi Borrowar | nnaeri?:t]'ﬂnn of “"";f;'.“ﬁﬁfn E;‘-u nfnwmdu!:‘ﬂg:lﬁ Cate OF BISHEIO0FTES | Usicye Kirnar = — L hiE':E_".'i“.l'.‘l_d_, apeagzooanzl] o
warartor F'mw a Dua e 2 an-otiar romehy Blorme: Hudsli-Gokulroas n
Thirty Three Thousand Sevan Hundred Ninety Three Only} as on 26-May-25 and {owner Of The Property) & :-‘.mﬂ Of The Property E:Etam":ﬂliuhm |Possession O1GGEIOLFIRE P::_Iﬂdu--.--lu H.lul':lur 142562004653 | Shakir Kattiman GEHIG 2 0G4 2 n—t.:..::_ﬁni-:ch;w:npn
interestand expenses theraon until full payment, Loan Account Ne. Consisting Of) — o] Smmeanathen Bronch Names: Hullkars 50062005802 Slhodaram
Hronch Morme: Bosopur FOIDE2000240] lndramwwea | || Songonottl
‘The bosrower's atteatban is Invited to provisions of sub secton (8] of section 13 of the Mr.) Mrs. Kamalabal All thal piece and parcel of the property including | Demand  Notice  Dated  12-June- 0609, 2025 ZAODGEZO0DEE5 E:ﬂclgppz Brorch Nomer kol ESOUGEZO0EE00 | Nappe Hultagani
Act read with rule B (5], in respect of lime availabée, |e. 30 days from this inimation, to| | Mrs Mrs. Venkatanayka |RCC Residential House bearing|2025 calfing upen to all above i i BEOZ67000Z00| Hanomantoppo | | FE00GZ00E0LEG(  Bosovoro)
] ' Mrt Mrs, W Bal Channayyanahatti Village, lyyanahalli Grama|mentioned in nolice being Mr./ Mrs. Bronch Mo Boscpar - Koppal Chleaacaddi Karigar
radeem e secwsrad assats. f rs. RWFB a Parichavath-Pr arty’ No 291 |||!|.5 ot Foain No Kamalabai : Mr.! Mrs. CHaLrieE BSOFTEFOO5ITF Shcirk o s BSOS 3 Fomeiri s b
Description of immovable properties Mr/ Mrs. S 118) L e rath :FPrt:.uurl}- !:Earing Mo |Venkatanayka, Mr. Mrs. V Roopa g e e e e Ry o Baraymn
] % at = T Hromch Forme: Joamekboanci S LY SRR . N RN
All That Piece And Parcel Of immovable Propery Ma. 3-105-F With House s“'!"amjan“”“ 15100201800400023. measuring East 1o West:| Bak Hr..f'H re. 5 Shivarajanayaka 4._:.:;:::;:?::"' E"";“;‘,’::f,‘,';‘;' EEL5EZ062403 ) sl.dalluupu ik TSN 7 OO S Shlseornomnd
Measuring East-West: 13.7 16027 Meters And North-South: 10 668021 Meters Totally I"”[“; 1::;[‘“*‘; m :‘:Fr'é; 7.62 Meters and North to South: 7.62 Meters, in all llfwfﬁfﬂiégﬂ S&?&g“h‘:*‘-mﬂ"ﬂ;g e : Dhearwiral] — Branch Mome: Jevargl e
: yyar \, Lhilradurgal sotal measuring 58.06 Sgq. Meters siluated at : - - N ] I e —" jagodale 3 Suanil S i g
121.BBAT36 Sg. Meters, Having Assessment No. 11683, Odd Property No, 1088, 677502 Kamataka Sr;ﬂr'gaﬂrﬁg?alh '-.-'lilaglgr Iwaﬂmahi:llpa EG#a?n (Rupees Elght Lakh Forly Two T IET T T R T T T ::_3::;::;;:; han:a & T ;.;L:;Tf:%:{d—d:ﬁ"
Situated At Ward Nod, Hole Beednd, Narasegowda Compolnd, Belur Hassan District, Loan Account No. Panchayath, Chitradurga TehE Chitraikirag Thousand Six Hundred Three AINIGFERZ04 |Ramiing Ramiing| [Gisanzooaada] ol altal ST e
: d ) | : =21 0Only) pertaining to Loan Account A4IBIGZOOZ0A5 rACho el Y T B PR T IR TR = : it
And The Property 1s Bounded On The; House Measuring East-West ; 13.718027 LADVVLLONS0000050916| District. Bounded on: No. LADVYLLONSOD0DIS08 1663 Shozeab Khan = e idn bl e
Maters And Morth-South: 106868021 Maters Totally 121, 888736 Sq.Mt Meters Along | | 83/ Boundary:-East-Road West- swathibhai house, | " i 10 June 2025 with furthes _Gionch Home: Belgoum 45“f?rff.ﬁff.!ihi"f;;if: O |t Mot
With Present And Future Construction Thensin, East: Conservancy Road, West: AP-10215055 ;“;ﬂ;ﬂ'ha“”"“""f" house, South-Sunithabhailinarest appiicable from 11th June RSNV R 308762000314 Padmara] Patil Branch Mome: Takonhaott
I - ER":ET' North: Pidno. 3-105-5, South: Pidno. 3-105-9 ks g ﬁgfriﬁnﬂ{ld cost till the date of the Rranch Ha rn::;::.-ll':lgnurrl = IREFEeI0025a3 HE”;:ig:ﬁDI AOFEE OO0 F:-'::‘l:F;T:J
ata Authorised Office o EIr:lrl:h- Fderrmue : :ll:lhur hiz -ﬁ-‘l'ﬂ:ﬁurl'ﬂ'l
Place : Haai.aFr';I, Karnataka AU Small Finance Bank IJmH-m; Mr. Mrs. Komal Muddi All that piece Residential House constructed over| Demand Motice Dated  12-May-ige g 2025 bl gt Sl Euduptr s JOLBEIOOOHDA | Anmnd Hyokud
Mr.J Mrs. Santosh S Muddi | Non-Agriculture  Residential Property comes| 2025 calling upon to all abowve [ 8ronch Mome: Bellony AFORGZ000263 ]  Mohd Azhor I0ZSEZO00900 | Lingraj Potuor
Heggeri, Jagadish Nagar under the Hubll Dharwad Muncipal Corporation | mentioned in notice belng Mrd Mrs. LOBZEZ0188099 | G Raghoavendrs Biranch Mome: Kaloghoatogi BEronch Mermes Tumbkcur
) Limdts meIF-ﬂ',I tll?ﬂl'll'l-g Mo 30- 'l‘d--a-ﬂE-ﬂ'.i?MDE. Kamal Muddi i NrS Mrs. Santosh Hranch Pomas: Balloar - Infoamtry FESESFOD0DES PG o) 10945200151 7 | Limdirma Tiroadars
FORM A FubH 590024 Kamataka. | ool measuring 58.55 SqMirs Whichis of 1 Acra-|§ Muddi to repay_the amount Bt aicsarirtioks Branch Nome: WirajFet
PUBLIC ANNOUNCEMENT LOAN ACCOUNT NWO. 3 SR I 2 s | MEntioned in the nofice being Rs. TIADGZOOLALA | Moresh Folivwol . wolowatti | B nnnr Tl Oawin
_ _ HL11CHLONS0000050979 08 In this Upen land consists 00 gunia 9.25 ana 13,99 228/- (Thirteen Lakh Thirt P BDE2DD1ELD AR e Bronch Meame: Karotogi Soloman
(Under Regulation & of the Insalvency and Bankruptcy Boand of Indis and from In this West 00 Gunta 4.50 ana (East To Nins Th =y 7 A H ¥ FZN0E 7000141 ¥ Halc)) 261462005111 Renukappo * Hranch Mome: Yadgir
|:||-|5,|'_'|.||I|'E|-||_':I|' HB’SI'.'Il'i.I“'_"I‘I Procass r|:|r ':nr]:l:"l_ﬂl.ﬂ FETEDF:'E:I F‘!Hglﬂabﬂng\. E‘::I‘IEJ BYAP-10230372 West 18 Feat and Morh To Soath 21 FEEI] HIJh'Ir ne ausand Wi undred Bronch MMosme: Bellory - Sivlger) Eri.'lﬂ".'_l':_r‘\:IErl'll:- K hmano pur e LEI .I.‘DE Eﬂ-ﬂﬂ- EE-'E-J TII'I-\I'HH}':.-DI i
ey . : Twenty Eight Rupees Only) Cromss AEAZE2000229 | Sukhosh Bobu Bronch Mamae: Kokkonad -
FOR THE ATTENTION OF THE CREDITORS OF it b bl s pertaining 1o Loan Account No.| 757852001312 AomeniiA | =i It Phose
e ' . = [=aai. NI, -|I"|! iprairoy Fils o L]
MILESTONE ALUMINIUM COMPANY PRIVATE LIMITED I}“““““’Ef'ﬁjfbf#"”‘*das“””“’ Boundary:- East-| 1) 41cHLONS000005087989 as of Farsea0oiainl wEranne | [354262001702 | Subhoch Babu | [FIeetzoonzoa] Snijest Sam
DEF"LEH & Same 1&”53'?':'25‘ sty fl,]l':hﬂ'r Irlerast | Eﬁ_-|r|.|_-|-\. Nl;-m i Bhodrayoathi = — H'::IQ.EEG' Brciovcls MHoarme! Parurmibbok ko
F % |I N . o ‘b 1 . x z -. ” & 5 Fid raarscrm TArTIEm ar - el
RELEVANT PARTICULARS Propedrty :.Hegt Smt Fenuks '-'-'-:'J_Hanurnant;:ppa Kattimani Praperty: Morth apa,-:.lm_ ik r.mm 11-May-2025 and ASE0ERO00ZA1 gn:L::ch RS e e ZFOFGRON01GSA Ir:::nn;nu:_jﬂ
Mame of Carporate Debior Miestone Aluminium Company Privale Raoad, South-Mala. AND All that pie Residential House constructad over Mon- | cost bl e dale of tha payrment, =t L.
] - é i e Daote : 12092025
Limitad Agrcutiera Propedy comas under the Hubl Dharvad Muncipad Corporation Limits Propgoary beanng No 38-14-808-33.3606, ; :
Date of incorporation of corporale deblor | February 24, 1867 Todal measuring 58,55 Sq Mirs Whach is of 1 Acre 02 In this Open land consists 00 gunta .25 anaand from in this east 00 Gunia Eﬁiﬁ;ﬁ'ﬁ?ﬁ;ﬁfﬁﬁﬂfﬁﬁ'Sgﬂﬁ;’;ﬂ?'i{ﬁ:ﬁgﬂfﬁfﬁxnmgfrﬁﬂ:';.‘hmmd.

- - - - 4,50 ana (East To West 15 Faet and Marth To South 21 Feset) Stuated at Jagdeesh Magar Hubli, Dist: Dhangad and Sub The
Authority ""d:ar""'h":h corporate debtoris | Registrar of Companies, Bangaiore sam= is bounded as ursder: East by: 5mi, Gesta Wio Basavaraj Katbmani, West by: Property Smi Benuka Wi Hanumantappa
moarporated | regsiersd Katlimani Property: North: Read: Soulh © Nala,

mﬂm: |l:|1E=r:-1ll'_|' r."l':" ! le::tee‘: Ltllamm"r-'l BT TRATSRFTCOZTES Mr. /| Mrz. Savithramma | Al that piece and pancel of the properly including | emand  Notice  Datad  12-June+
CHTICHS DL 3 S PERRIG e b - . Mr. Mrs. Jyothl G M. Mrs, | RCC Residential House bearing Chiluru Grama|2025 caling wpon to all abovey
Address of the registered office and Mo, B-171/202, 4th Main, 2nd Stage, . Madhusudhan Mo 164 |Panchayathi Property No A25/1, [As per Form menfioned in notice being Mr.d Mrs.|

ek A 4 i3 : ] M/ Mrs. Gl
ool o [y fipoie Aok | Pestn et i, Be gl Thaggihalli Road, Chilur, | No.11A Rule (30} and Form No 8 Rula 28 (1]] e ﬁ,ﬁf}'ﬂg“ﬂ‘:dﬂﬂﬁﬁar{fﬂgﬁﬂ
amaiars Chilur, Davanagere-5TT230 | Swathy Properdy bearing Mo, 151200504100 tha amount mentianed in the noti

Insohvency commencamant date in respect | Seplamber 08, 2025 Karnalaka, 200334, measuring East to Wast: 64008 Meters| being Rs, 697320)- (Rupees Si

Godog. Hossan, Kodagu, Chomrajanogar, Haveri, Kalabueragi, Bidar, Koppal,
Raichur, Uttar Konnod, Vijoyanogora, Vijoyapura, Chikkamagalury, Kolar, Sld Authorlsed Officer
fhimmgu. Yodgir, Dakshin Konnad, Mandya, Mysuru, Udipi For ICIC] Bank Limited

{08.09.2025

of corporate debior _ {Capy of order received on 09.09 2025) LOAN AGCOUNT NO. |and North to South : 19.842 Meters, in all total [ Lakh Ninety Seven Thousand

EE;I:TTEEI date of closuma of insohvency 06-03-2004 HLEMCHLONSD00005092 | measuring 126.81 Sg, Meters situated at Chiluru L’:“'I':ru:_;r;?;;dm E::#Em::;ﬂ

rasolulion process ; - ’ s

- H ciAl : — 1301 Village, Chiluru Grama If'armhzmllnl. Nyamathi| o "L SMCHLONSO00005092 1501
g and registration nwn_bern:l !hE Mama Rashimi -.f-adhilw AP-1021B015 Taluk, Davanagere District, bounded by:lag of 10th June 2025 with furthed

msalvency professional acting as intenm | 1BBE Regn. Na.: IBBI/IPA-D1IP-P-02863) Boundary:- Easi-Property belongs iofinterest applcable from 110 June

razalulion professional 2024202514308 Basavarajappa West-Krishnappa, Morth-road,|2025 and cost till the date of thel
Address and e-mail of the interim resolufion| Address: Mo 18, Trupti, 3rd Cross, 3nd Stage South-Property belongs to Gangadhara payment.
protessional, a fegisterad with Ihe Board E’"”’f Layout, .E“T;E’E- Farmiataia - 560040, FOR ANY QUERY PLEASE CONTACT Mr. Murali S (+#91 7411607050) or Mr. Rajeshekar (+91 9000778696) or
malk rashmifvica.com Mr. Prashanth { +319342167070)
Address and e-mail 10 be used for Address: “V¥ Commerce”, # 8, 3rd Floar, Place :- Davanagere, Hubll, Shimoga. (AUTHORIZED OFFICER)

'GWEHHDFE'E“'EE with the inlenm resoluSion | 3rd Main Rogd, DDF‘ Hﬂjﬂjhﬂgﬁf IT Park, Date - 12.09.2025 INDLA SHELTER FINANCE CORPORATION LTD
professanal KSEI0C, Rajgnagar Industirial —_

Eziale, Bengaluru, Kamalaka - 560017
Email; miestoneatumirsm.cirpiiouiiook com
Last date for submission of daims Seplember 22, 2025
Classes of creditors; if any, under dause (b)Y Kot Applicabe
of sub-section (6A) of seclion 21
ascadamad by b ntesim rasolulion
professcnal
Mames of Inspivency Professionals Mol Applicatbie
dantified bo 2l as Authonsed
Represanlative of crediors in-a dass
{Three names for each class)
{a) Balavanl Foems ansd 4. Web Ink:
htips:dibbi powinfenhomedewnioads
{b) Dedails of authorized represendstives | {b) Not- Applcable

ara available at:

indianexpress.com

| look at every side

Molice 15 heraby gven fhal the Nalional Compary Law Tritunal, Bengatury Bench has ordared
the commencement of & corporate insolvency resclution process of B Mis. Milestons
Aluminium Company Privaie Limited on September 08, 2025 (Copy of order received on
Saplamber (8, 2025)

The creddors of Milestane Aluminium Company Private Limited are heraby called upon b
submi thelr claimg with proof on or before September-22, 2023, to the infedm resoliution
professional al the address mendioned against eniny Mo, 10,

The financial creddors shall submd their claims with proof by electronic means only. All olher
creditors may submit the ciaims with proolin parson, by postor by elecironic means,

A financial creditor belonging o a class, ag lisled aganst the entry Mo, 12, shall Indicals i
choice of authorised represeniative from among the three insohvency professionals lisied
aqainstentry No. 13 toacl as aulhonsad rapresentabive of the class in Form CA—NatApphcable

Submission of false ar miskeading proofs of caim shall atiract penallies. Sl

Rashmi Jadhav
Date; Zaptember 12, 2023 Infenm Resolufion Professional
Piace: Bengalun Req. No.; IBBITPA-O01IP-P-02663/2024-2025/14300

before taking a side.

Inform your opinion with
insightful perspectives.

The Indian Express. SThelndianEXPRESS

For the Indian Intelligent. ——|OURNALISM OF COURAGE ——
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